






APPENDIX VIII 
Petition No.2 

Petition regarding fair distribution of agricultural evacuee property 
amongst displaced persons 

To 
HOUSE OF THE PEOPLE 

The humble petition of Shri Ramdas T. Chugani, Indranagar, 
Azadpur, New Delhi 
shewlith, 

That it is an established fact that in the value of agricultural 
land, proximity of town makes a world of difference. For instance, 
a standard acre in Punjab Khore (Delhi) is worth only Rs. 1,000-/-, 
while the same in Azadpur (Delhi) is worth Rs. 6,000/-. 

It is, therefore, imperatively necessary that evacuee lands near 
or adjoining or within municipal limits in India, should be allotted 
only to those displacea persons who had their holdings similarly 
situated in Pakistan. 

Thus to do justice, allotment of some of the displaced persons 
in Delhi may have to be cancelled; but the cancellation will not 
entail any displacement of the allottees engaged in some occupations 
in Delhi. It will be only his allotment, that will .be cancelled 
in Delhi, and given to him outside Delhi at such distances as he 
may have had his property in Pakistan. 

Every. patwari may, therefore, be asked to submit a statement 
of distance of his village from the nearest Municipal limits or Notifi
ed Area, as the case may be. And every Tehsildar should get these 
statements checked and typed, submitting one copy to the Collector, 
who may collect statements of all his Tehsils and forward them to 
the Ministry of Rehabilitation. The latter may get the statements 

I printed tehsil-wise, for sale at -/1/- a copy to the displaced person. 

It will hardly take one day for the Patwaris to prepare a state-
ment of distances of his village containing evacuee ,agricultural 

I lands. Two days. may be taken by the Tehsildar to get these state
, ments checked and typed. And, it should not take more than a 
, week to get the statements printed for sale. Thus in about a fort-

night's time the whole picture of India can be n:"ade available to 
the displaced persons, without any cost to Government. The Gov
ernment can thus rehabilitate land-owners in the most proper and 

;, equitable manner. 

and accordingly your petitioner prays that in view of the quasi
permanent settl!,!ment taking place shortly, the matter may kindly 
be treated as urgent .• 

and your petitioner as in duty bound will ever pray. 
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To 
HOUSE OF THE PEoPLE 

APPENDIX IX 

Petition No. 26 

The humble petition of Shri Kimatram Lalchand, Member, 
Rehabilitation Committee, Kala Mahal, Agra 

sheweth, 

That the pitiable plight and agony of displaced persons cannot 
be expressed. In spite of many suggestions made both by public 
and press, no improvement seems to have taken place, with the 
result, even the best brains and hard workers amongst them are 
seriously disappointed and are more depressed day by day. 

Displaced persons came to India to save their honour and the 
honour of women folk, but their very honour is not safe on account 
of poverty, obstructions in their ways, expens~ve education and 
justice, and, above all, the 'provincialism'. One cannot understand 
as to why such valuable assets are allowed to rot when the popula
tion of displaced persons from the West Pakistan is hardly 3 per 
cent. of the total population of India. 

It is, therefore, requested that the Government should favourably 
consider the following suggestions with respect to Non-claimants 
and Claimants:-

Non-claimants.-Admittedly they are 1(4th amongst displaced 
persons from 'the West Pakistan. They are the worst sufferers. 
They have no claims on which they can pin their hopes. They are 
deprived of their established concerns in Pakistan. Most of them 
are brainy and hard workers. They are the middle class people 
and amongst them there are phnosophers, professionals, industria
lists, etc. 

The Minister of Rehabilitation, has announced several times that 
"non-claimant" will be rehabilitated and will not be ignored, but the 
case is otherwise. His difficulties are as under:-

(2) He cannot enjoy the facility of postponement of recovery 
Government built property, for preference is given to 
claimant. 

(2) He cannot enjoy the facility of postponement of recovery 
of small loan advanced to him, for, he has no claim. 
He cannot make two ends meet. His tools, petty 
~rticles, and household effects are being attached. He 
IS thrown out of employment. Thus miseries pile on 
him. . 

(3) There are some, who have sound schemes to earn an 
assured income. But they are denied additional loan 
or fresh loan. They thus fail in every way. 
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Remission.-It is good to some extent that a remission of loan is 
allowed for non-claimants having received loan upto Rs. 300. 
But this will create bad habits as by this others who want additional 
loans and who are prepared to pay instalments and have actually 
paid, would suffer. That is so because they want circulation of 
money with Government. 

Small urban loans.-The non-claimants are grateful to Govern
ment for having reserved 25 per cent. of the grant for loan to them. 
But in U.P., the applications have not been invited from the displaced 
persons with respect to this loan, so far. ' Perhaps in the eyes of 
U.P. Government, the, refugees are rehabilitated. But that is not 
so. 

Accommodation.-It is the belief that non-claimants would be 
thrown out of houses and shops which have been given to them as 
announced by the Government and that claimants should have pre
ference in allotment and which should be co-ordinated with compen
sation. 

Compensation to cZaimants.-Admittedly the verified claims are 
about Rs. 500 crores. Towards interim compensation, Government 
has agreed to give evacuee property worth about Rs. 100 crores and 
also their own Rs. 100 crores invested in loans and buildings. Why 
then there should be delay in payment? Three months are taken 

. to disburse a sum of about Rs. 15 lakhs to 450 claimants. The estab
lishment charge must cost several lakhs of rupees during this period. 
With the present pace, years are required for selling evacuee pro
perty. 

The delay in payment of compensation is dangerous for displaced 
persons have exhausted even their household effects. Some widows 
have not yet filed compensation applications. 

Recovery of rent in respect of evacuee property and Government 
built propeny.-In case of arrears, 1/3rd is being demanded at least 
as first instalment. It may be pointed out that a poor displaced 
person has not even a note of Rs. 5 in his house to pay. Some
times he does not have even two meals. Government should wait 
till compensation is paid. Some leniency is necessary. 

Registration of belated claims.-Upto the 31st January 1952, claims 
were admitted irrespective of oral or documentary evidence. The 
admission of such claims submitted between the 1st February 1952 
to the 31st August 1952 was allowed subject to production of docu
mentary evidence. But even then, many such claims are not being 
admitted and' the delay is not condoned. The order of non-condona
tion is not being reviewed. 

Fresh cZaims.-(a) There are many displaced persons, who have 
failed to file claims with regard to their shares in respect of pro
perties left in Pakistan. They failed because they were assured by 
their co-sharers that the latter would file claims for full property, 
but the co-sharers filed claims in respect of their shares only. In 
some cases, Claims Officers and Claims Commissioners have allowed 
claims upto the shares of claimants only. The names of co-sharers, 
who did not file e1aims are mentioned in the orders passed by Claims 
Officers and Claims Commissioners. 
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There are many simple and destitute persons, who have failed to 
file claims. 

Rectification of mistakes in claims.-Many have lost their claims 
on account of giving names of villages instead of Dehs, giving wrong 
areas, or .giving different names. One person actually filed claims 
in the n~e of his deceased father, who had died in Pakistan. So 
the Claims Officer did not allow claims. 

Fees of revisions and appeals.-Through ignoran~e~ some have not 
sent Indian Postal Orders with their appeals and reVISIons. Some are 
still not confident whether their claims are rejected ex-parte. ~en 
they are told that their claims are rejected ex-parte, they are lIable 
to send Indian Postal Orders. 

Change of address.-It was published in the Press that cl~imants 
should also arrange to have the notjces. redirected to ~eIr new 
address in case of change of address. This means the claImants are 
liable to have their notices redirected, but how is it possible? A 
claimant has shifted to Agra. He actually writes to the Post Master 
at Bombay to redirect his letters to Agra. Suppose the Post Office 
fails to do so due to lapse of time what would then happen? Suppose 
the letter is redirected, when the date of hearing has already expired, 
what would then happen? 

Ex-parte rejected claims.-There are thousands of such cases, 
where claimants did not receive the notices on account of change of 
address, in spite of repeated applications, or for some other reasons. 

Copies of claims and revision orders.-There is a huge cry for this. 
Most of the applicants are made to write not less than eight applica
tions and are made to pay twice or thrice the requisite fee. There 
is a possibility of misappropriation of Indian Postal Orders. 

Suppose an outsider sends an application with an. Indian Postal 
Order for a copy. That application is received by a clerk. At that 
very moment, one claimant reaches in person for a copy. The clerk 
ask~ him to pay the fee in cash and that he would manage for an 
Indian Postal Order. He can then take- out the Indian Postal Order 
from an outsider's application already received, and attach that to 
the application submitted personally. This is possible for many appli
cants are not given official receipts in token of having received their 
Indian Postal Orders. On account of this poor applicants are asked 
to send Jndian Postal Orders again and again. 

There is another defect. The clerk has no time or ability to verify 
from the register whether a particular Indian Postal Order has been 
received as.stated by some applicants. 

Provision for supply of copy of order to person other than 
claimants.-There seems to be no provisIon for supply of copy of order 
to persons.other than claimant, as such many suffer. 

~ere is a judgment creditor under the Displaced Persons (Debts 
AdJus'tment) Act, 1951. The Tribunal writes to the Settlement Com
mi~sioner to deduct the decretal amount from compensation payable 
to Judgment debtor. The Commissioner wants Index No. and parti
culars of clajms. The judgment creditor is unable to file particulars. 
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He cannot get copy of the order of claims of judgment debtor, for, 
the judgment debtor has remained absent before the Tribunal under 
the Displaced Persons (Debts Adjustment) Act, 1951. 

There are persons, who are cheated by claimants. Their shares 
have been claimed by them or some have not shown their nameS as 
sharers. The aggrieved party cannot proceed legally without a copy 
of the claims order. 

and accordingly your petitioner prays that-

1. Recovery of loan from the non-claimants may be postponed 
for a further period of three years, or payment by instal
ment of Rs. 2/- to Rs. 5/- be accepted. 

2. Uneconomical and dilapidated evacuee property or very 
cheap plots be allotted to them and some financial assist
ance be given fOf raIsing construction. 

3. Additional loan for business, profession and industry be given 
and in that case, repayment by instalment be raised to 
Rs. 10/- p.m. 

4. Alternatively method of recovery may be changed and full 
facilities be granted instead IOf remission. Remission 
may be allowed in general in case of non-claimants. either 
in the form that those, who have to pay upto Rs. 300/
(not that who have received loan upto Rs. 300/-), should 
not pay the balance. 1t is because there are many, who 
obtained more than Rs. 300/- but have paid large sums 
leaving balance below Rs. 300/-. Or else this remission 
may be allowed in-general, making it applicable to those 
who have to pay small loans, should pay Rs. 300/- less. 

5. Handsome amount may be sent to U.P. Government for grant 
of loans to non-claimants numbering about 6 lal¢s of 

. refugees, out of which, about 60,000 live in Agra alone. 

6. It may also be pointed out to State Government to grant 
additional loans to non-claimants in case they have going 
concerns and they want additional loans to augment their 
income. Even professionals should get it. 

7. In the interest of social justice, let the poor be provided 
with accommodation by Government. Each family may 
be provided with 1,000 sq. ft. of land plus Rs. 1,500 for 
construction of a house. The amount should be repay
able within 30 years at small interest. This is most 
essential. 

8. Non-claimants may be asked to give names of their brothers, 
wives, daughters, sons, father, grandfather, grandson and 
uncle while giving undertakings to the effect that they 
are not interested in any claim through anybody (not 
that they do not hold claim-some may be holding in 
any of the above relations name) and that if anything 
contrary is proved, they would be liable to repay loan, 
though remitted. 

-----.--~.------
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9. In the case of claimants, 5 years transferable Bonds with· 
interest at 21 per cent. may be given. This 2l per cent. 
is not much, as the Government is realising rent, which 
might come to 31 per cent. These bonds may be accept
ed if any holder offers at the time of purchase of 
evacuee property. All widows may have priority in 
respect of compensation though not receiving allowance. 

10. In addition to the issue of negotiable bonds, compensation 
may be paid to claimants as under:-

(i) First to those, who have not received any loan and hold 
no evacuee property and have not been to any relief 
camp. 

(ii) Widows and minors. 
(iii) The interest to cease on all loans big or small. 
(iv) The rent to cease whether in evacuee property or Govern

ment built property. 
Applications for compensation may be invited from all. The 

liability for taxes and repairs be thrown on occupants. 
11. Appeals may be admitted against orders of Claims Officers 

and Claims Commissioners in cases where-
(a) no reasonable period of 15 days is allowed between a 

date of notice and a d9-te of hearing; 
(b) notices to claimants ·are issued on old addresses result

ing in their remaining absent; 
(c) office clerks failed to place documents sent by claimants 

before the Officers; 
(d) claimants failed to travel a journey of more than 40 miles, 

for, many Officers had sent summons to appear before 
them from far off places; 

(e) Central Record Office failed to send complete file dealing 
with claims, as many claimants lost their revisions on 
account of this. Many lost their claims, because there· 
were no property sheets; 

(f) orders were }1hssed in April and May 1953, when there 
was hot haste to wind up the Claims Department; and 

(g) claimants are not yet supplied copies of order. 

12. Every claimant should have a chance to file an appeal with
in one month from the date of receipt of a copy of claims 
order. 

13. Claims submitted between 1st February 1952 to 31st August 
1953 supported by documentary evidence may be admit
ted and if any case is 110t condoned, that order be review
ed. 

14. Those co-sharers who have failed to put in their claims for 
no fault of theirs, may be given a chance to file claims. 

15. New comers (Hindus) who are still coming from West Pak
istan may also be given a chance to file claims. 

16. Simple and destitute people who have failed to put in claims 
may also be given a chance to file claims. 
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17. In those cases where persons lost their claIms on account of 
their giving names of villages instead of Dehs, giving 
wrong areas. or givin&. different names, rectification may 
be allowed. ' 

18. In case where persons failed to send Indian Postal Orders 
through ignorance, they may be given a chance to send 
Indian Postal Orders, as fee. 

19. Claims Department should fix jurisdictions of Claims Offi
cers and announce them in papers, so that public can 
write to the concerned Claims Officer for change address. 

20. Cases of ex-parte rejected claims may be taken out and re
sent to Claims Officers for verification. 

21. Registers may be maintained wherein receipt of applica
tions be entered date-wise and be dealt with according to 
date of receipt. Registration number be sent to the appli
cants requesting them to quote the relevant numbers in 
their subsequent correspondence. This will facilitate 
the consolidation of work. 

22. Applications should be classified as under:-

(i) Application for enquiry. 
(ii) Application for request to verify claims or hear revision. 
(iii) Application to admit claim. 
(iv) Application to supply copy of order. 
(v) Application to rectify mistakes. 

(vi) Miscellaneous applications. 

23. Official receipt for Indian Postal Orders may also be sent. 
The copying clerks should be asked to complete certain 
number of copies daily. 'I'his will facilitate the disposal 
of work. 

24. It is necessary that claims order should be treated as a pub
lic record and copies be suppl~ed to all \vho apply for the 
same. Those applicants must not press for Registration 
number or index number. They can, at the most, be 
given names of claimants and the situation of the claim
ed property. 

25. Duplicate claims may be invited if former claims are lost. 
and your petitioner as in duty bound will ever pray. 



"To 

HOUSE OF THE PEoPLE. 

APPENDIX X 

Petition No. 27 

The humble petition of Shri J. M. Khilnani, Plot No. 674, Derry 
Road, Bhavnagar 

sheweth, 

In about 1948-49 Government invited applications from refugees 
from Pakistan. with respect to their properties left in Pakistan in 
-order to enable them to assess and pay them accordingly. 

After considerable trouble and expenses the refugees complied 
with Government's declaration. Subsequently they were told that 
the decision :0 pay compensation had been dropped. 

Again in about 1950-51 the refugees were asked to file fresh 
oelaims which were complied with and were verified and decided in 
the middle of 1952. Finally they were given to understand that they 
would be paid in the beginning of 1953. 

In about August, 1953, after much agitation against their delaying 
tactics, the Government declared that they will pay interim com
pensation to the refugees in camps, widows etc., at the earliest. 
Whole of 1953 and three months of 1954 have passed. Yet hardly they 
have paid half of the claimants. who were given priority. At this 
ra'.,e of payment they will hardly finalise payment of compensation 
to the claimants by 1954 leave alone the non-priority claimants. 

These delaying tactics, which in plain language mean breach of 
promises to the Parliament and people has resulted in many deaths, 
ruin, starvation, beggary, crime, diseases etc., among refugees. If the 
Government is going to act in this way people will have no trust and 
belief in the words of Government. 

and accordingly your petitioner prays that-

there should be some remedy for this kind of autocracy. 
Otherwise democracy would be a mockery .. and people 
would suffer. 

and your petitioner as in duty bound will ever pray. 



To 

HOUSE OF THE PEoPLE 

APPENDIX Xl 
petitioft. No. 28 

The humble petition of Shri Sant Boota Singh: General Secretary,. 
Urban Area Pursharthi Committee, Near Odeon Cinema Jullundur 
City 

sheweth, 

(1) That under the Registration of East Punjab Land Claims Act 
1948, and in accordance with the Government communique. issued 
shortly after Partition, the petitioners filed their claims with regard 
to agricultural land. They filed their claims for the agricultural, 
urban-suburban and rural land jointly. 

In accordance with the scheme prepared by the Government their 
claims regarding all categories of land were duly verified by special 
officers appointed in this behalf by the Punjab Government. Lands 
in lieu of rural and suburban lands were allotted forthwith, while the 
scheme for the allotment of urban lands took some time. 

Ultimately six acres of land were allotted :0 small urban holders 
possessing 8 acres or more and lesser area, corresponding to the area 
left in Pakistan. The urban lands were classified as A, B, C and D· 
grades. It was popularly understood that the urban land was also
allot'.,ed on q\lasi-permanent basis. It was only on receipt of some 
instructions in the year 1952-53 that the Tehsildars got executed from 
the urban holders lease deeds for one year, though the revenue and 
other charges continued to be levied like that on other rural and sub
urban land. It was given out that the lease-deeds were being obtained 
as the Government had not as yet prepared a final scheme for the 
allotmen~ of urban lands and that the urban holders would be com
pensated in cash after their sale. 

(2) That the Displaced Persons Claims Act 1950, was passed by 
the Centre for filing claims with regard to immovable property other 
than agricu}~ural land. 

Prescribed forms for various categories of immovable lands were 
made available and instructions for filing and filling in of these 
forms were attached to them. No form was prescribed for agricul
tural land of any kind. 

Form 'A' related to buildings including plots (building sites) not 
connected with industrial concerns. This form did not provide for 
any reference to Khasra or Khatuni Nos. or reference to the Jama
bandi records .. Not to say of ~e simpl~ people, even some outstanding 
lawyers remamed under the ImpreSSIon that fresh claims regarding 
agricultural urban land were not required to be filed. 
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(3) That the impression that claims only wi .... h regard to houses 

and building sites were to be submitted under the Disp~aced Persons 
Claims Act 1950 was further strengthened by the folloWlp.g fac·.ors:-

(a) 

(b) 

(c' ) 

The urban holders had been allo~ted urban land on the 
basis of verification of their claims by the Director of 
Rehabilitation, Punjab, Jullundur. 

That intimation of the urban land, verified from the jama
baJ.'di record received from Pakistan had been issued to 
the various urban holders and the process of verification 
which \vas ~horough continued for -a very long time. 

That the urban holders whose lands had been verified from 
the Jamatbandi record, by the Dinector General, Rehabili
tation, Punjab, Jullundur, were actuaily allotted urban 
land since 1949 and had therefore no reason to believe 
that it was not on quasi-permanent basis, like the rural 
land. As such there was strong reason for complacency. 

(4) That wi.h the above impression that claim with regard to 
agricultural land (urban or rural) were not, under the new Act of 
1950 required to be filed and knowing very well that filing of dupli
cate claims was an offence, the petitioners did not dare to pu~ in fresh 
claims regarding urban land. 

(5) That the Central Government, it is understood, ~re proposing 
to allot :.he urban land allotted to the petitioners to other urban 
holders whose claims have been verified by the Claims Officers, Delhi, 
thereby ignoring the verification done .by the Director of Rehabilita
tion, Punjab, Jullundur. If this proposal is acted upon, it will work 
a great hardship '.0 the applicants whose fate is shared by quite a 
large number of others as well. 

It will not be out of place to mention here that Government com
muniques do not reach the poor agriculturists. The coun·.ry is still 
in the stage of development, and only a negligible portion of the 
population study newspapers. In such matters it is highly desirable 
~hat the Government communiques should be published in towns 
and 'abadies'. 

and accordingly your petitioners pray that-

(i) Keeping in view the various factors which contrIbuted to 
the omission on the petitioners part to file fresh claims 
before the Claims Commission, the Government will 
magnanimously overlook their faults, if any, and consider 
their claims on the basis of J amabandi record in the 
Office of the Rehabilitation Department. Jullundur and 
the verification cards issued to them; and 

'(ii) If peed be, some legislation be undertaken to cover cases 
of urban holders of land who have omitted to file their 
claims separately before the Claims Commissioner, 
though they had done so before Claim Registrars in the 
Punjab. 

and your petitioner as in duty bound will ever pray. 



1'0 
LOK SABRA 

APPENDIX XII 

Petition No. 29 

The humble petition of Shri Fakir Chand, C/o Bharatpur Store .. 
Bharatpur 

sheweth, 

The petitioner"brings to notice the grievances of those displaced' 
persons with verified claims, whose only source of income was the' 
immovable property left by them in Pakistan and who have ~ived 
no help from the Government of India. 

The said unfortunate persons were living on the expectation of 
getting compensation from the Government to re-establish them
selves in life, but owing to evil of red-tapism, the compensation 
schemes were much delayed, with the result, whatever little they 
had was spent. They are now on the verge of starvation. 

The interim compensation scheme has been announced but no· 
provision has been made for them. Some of them, who are much 
hard up, have been applying for loans on the security of their veri
fied claims but are receiving no encouraging response from the Gov
ernment. 

The example of petitioner can be taken as an instance in this con
nection. The petitioner is above 60 years of age. He had immov
able property in Pakistan. He had put in claims for Rs. 1,49,000, 
out of which claims for Rs. 55,000 have been verified, and the~ 
balance is pending. The petitioner had other sources of income be-
fore partition, which have been taken away from him due to parti
tion of the country. The petitioner's two sons are studying in B.A. 
and one in F.A. Since the petitioner has no other source of income' 
and has receiv~d no Government help, he had applied for loan of' 
Rs. 5,000 less than the interim compensation which he is entitled 
to receive in order to establish a small scale industry, but received 
no response. 

The Constitution offers all citizens, individually and collectively, 
the best fruits of democracy and those basic freedoms and conditions: 
of life which make life worth living. 

An old man receiving maintenance allowance has been paid com
pensation money but another old man, not desirous of burdening the· 
Government, and also had not asked for any compensation, is being 
deprived of it and even denied the loan on the security of his verifi-
~d claims. 

and accordingly your petitioner prays-
(i) That the House take up this case to press the Department 

concerned to advance loans for small scale industries to-
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those displaced persons with verified claims who have
received no help or maintenance allowance from Govern
ment. 

(ii) That this procedure will greatly help the development of 
small scale industries, which the Government is keen~ 
to help, in order to solve the unemployment problem. 

and your petitioner as in duty bound will ever pray. 



To 

LoK'SABHA 

APPENDIX XIII 

Petition No. 30 

The humble petition of Shri Ramdas T. Chugani, Indranagar, 
Azadpur, Delhi 
sheweth, 

The petitioner has repeatedly written to Government that since 
Punjabi land-owners have been allotted land along with houses in 
the Punjab, they should not be allotted duplicate houses in other 
States. 

While the non-Punjabis are in a bad plight for want of proper ac
commodation, toe Punjabis have been given duplicate allotment of 
'houses in other States. The villages particularly in Delhi are teem
'ing with Punjabis, who have house allotments in the Punjab as welL 
~he injustice meted out to the non-Punjabis is therefore grave; 

and accordingly your petitioner prays that suitable action be taken 
:to redress the grievances of non-Punjabi land-owners by 

(a) requesting the Government to cancel the double allot
ment of houses already made to the Punjabis in Delhi 
and in other States; and 

(b) to penalise these people who have sul>-let their duplicate 
'allotment of houses to others. 

;.and your petitioner as in duty bound will ever pray. 



To 

LoK SABHA 

APPENDIX XIV 

Petition No. 3M 

The humble petition of Shri Ramdas T. Chugani, Indranagar, 
Azadpur, Delhi 

sheweth, 

That the evacuee property as a rule, has been let out at a con
cessionary or nominal rent, especially in villages with a view to ac
commodating the hard-hit refugees. But this allotted property is 
being utilised by the non-refugees (i.e. local men). 

2. That some refugees finding the rent of the property too low, 
have had multiple allotments made in their favour in various places 
and have further let out such property at profit. 

3. That this illegal action on their part is in contravention of the 
Government rules. 

4. That the evacuee property is not being looked after properly, 
even though 10 per cent. of the rent is being utilised for their main
tenance by the Custodian's Department. 

5. That although seven years have passed the legitimate claim
ants to the property are still in miserable condition on account of 
its mismanagement. 

and accordingly your petitioner prays that-

(i) Such allottees or unauthorised occupants (whether refugees 
or non-refugees) may be levied market rent for such 
properties in addition to a penalty, which should be 
equal to their market rent. 

(ii) That if any person refuses to pay penalty, he may be proceed
ed against under Sections 31 and 34 of Evacuee Property 
Act or under Sections 403 and 420 of the Indian Penal 
Code. . 

(iii) In support of the statement made at paragraph 5 above, 
the petitioner is prepared to give specific instances, wheD 
called upon to do so. 

and your petitioner as in duty bound will ev~r pray. 
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